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year 1975-76. together with the Audit 
Report thereon. [Placed in Library. 
See No. LT-4560n9]. 

(2) (i) A copy ot the Annual 
Report (Hindi·· version) of the Uni-
versity of Hyderabad for the year 
January, 1977 to June, 1978. 

(ll) A copy of the Review·· 
(Hindi version) by the Government 
on the working of the University of 
Hyderabad for the petiod Jaml'8ry. 
1977 to June, 1978. [Placed in Libr-
ary. See No. LT-4561/H.] 

(3) A copy of the Certified Ac-
counts (IHindi·· version) of the 
Indian Institute of Technology, Bom-
bay, for the year 1977-78 along with 
the Audit Report thereon, under sub-
section (4) of section 23 of the 
Institute of Technology, Act, 1961. 
[Placed in Library. See No. LT-
4562179]. 

RESERVE BANK OF INDIA (MAINTEN-
ANcE OF SERVICES) ORDINANCE, 1979 
AND ADDITIONAL EMOLUMENTS (COM-
PULSORY DEPOSITS) AMENDMENT ORDI-

NANCE, 1979. 

THE MINISTER OF PARLIAMEN-
TARy AFFAIRS AND LABOUR 
(SHRI RA VINDRA VARMA): I beg 
to lay on the Table a copy each of 
the following Ordinances (Hindi and 
English versions) under article 123 
(2) (a) of the Constitution:-

(1) The Reserve Bank of India 
(Maintenance of Services) Ordi-
nance, 1979, (No. 4 of 1979) pro-
mulgated by the President on the 
4th July, 1979. [Placed in Library 
See No. LT-4563179]. 

(2) The Additional Emoluments 
(Compulsory Deposit) Amendment 

--- ---------- ----

Ordinance, 1979, (No. 5 of Ul79) 
promulgated by the President on 
the 4th July, 1979. [Placed in Lib-
rary. See No. LT-4564179]. 

MR. SPEAKER: Now, there are 
. objections by several hon. Members 
on this. I will call them one by 
one. Smt. Parvathi Krishan. 

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Firstly, I want 
to point out that these two Ordi-
nances coming on the eve of the 
Parliament session, show scant res-
pect for any democratic procedure or 
parliamentary practice. Particular-
ly, the' first Ordinance now reveals 
the iron-mailed first that the Janta 
Party Government is now waving 
towards the working class. Today, 
the attack On the working class is on 
the increase--firing, imprisonment 
and so on. And the working class-
when I say working class I include 
also those who are toilers, workers 
and amongst them are Police, CRP 
and so on-are not being given 
their democratic right of flglhtin,g for 
what is their due. I would like to 
add that the other Ordinance coming 
along with the first Ordinance shows 
exactly what the Government has 
done. The age-old theory that if the 
working class and the toiling people 
get their due then inflation will be 
rampant, is now again being trotted 
out by this Government. 

This compulsory Deposit Schemes 
was opposed by us when it came in 
the House in the shape of a legisla-
tion. We pointed out at that time 
when Smt. Indira Gandhi was the 
Prime Minister that bringing a legis-
lation like this is attacking the work-
ing class and it would, by no means, 
check inflation. Inflation can only be 
checked when the Government have 

•• • English version of the Accounts was laid on the Table on the ] 4th 
Table on the 26th March, 1979. May, 1979. 

···English version of the Acounts was laid on the Table 0 nthe 14th May, J 979 


